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Human Trafficking escalates by anonymity & complex network in digital age, says
NHRC Chairman

https://timesofindia.indiatimes.com/city/raipur/human-trafficking-escalates-by-
anonymity-complex-network-in-digital-age-says-nhrc-
chairman/articleshow/118093703.cms

TNN | Feb 9, 2025, 09.32 PM IST

RAIPUR: National Human Rights Commission and Hidayatullah National Law University
jointly organized a conference on ‘Combating Human Trafficking in the Digital Age’, at the
law university premises on Feb 7. NHRC chairperson urged for the need of effective
national and international steps to combat the crime of human trafficking.
Delivering the Inaugural address, the chairperson of NHRC, Justice Ramasubramanian
underlined the huge surge in human trafficking from the data available which require
awareness in digital navigation and International collaboration to contain this organized
crime which is carried out with the aid of the complex digital network. He urged the
younger generation for appropriate safe practices when using the net with social media
in particular.

R Shangeetha, secretary and commissioner, excise, commercial tax department in
Chhattisgarh, delivering the address as guest of honour narrated her field experience of
tackling the menace of human trafficking and the measures taken by the CG government
to combat it. She lamented that most of the cases do not result in conviction for lack of
procedural rigour and urged the law student to take a proactive role in building awareness,
helping the victims and joining hands with the efforts of the Government,

Earlier in giving the opening remarks, Prof. Dr. Vivekanandan, Vice Chancellor of HNLU
traced the history of human trafficking during colonial times as indentured labour, slavery
from the African continent and continuing in modern times cashing on issues of poverty,
internal conflicts, war and gullibility of juveniles. He remarked that the digital aid of such
crime has not got the due attention and require an effective legal framework taking digital
complexities into account.

The conference’s first panel discussion had the theme of “Role of the Internet in
Facilitating Human Trafficking and Migrant Smuggling — A Legal and Regulatory
Perspective,” dealing with internet facilitation of human trafficking and migrant smuggling,
which complicates the enforcement efforts. The key recommendations that the officials
gave were strengthening cybercrime and anti-human trafficking units with trained
personnel, expanding Al and cyber surveillance to track traffickers and identify victims,
mandating ISP cooperation for monitoring and reporting trafficking-related activities,
enhancing victim rehabilitation programs to prevent re-trafficking.
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The second panel discussion session titled “Preventive Strategies Against Human
Trafficking: Role of Technology, Law Enforcement Agencies, Victim Support, and
Community Engagement,” focused on preventive strategies to combat human trafficking,
emphasizing technological interventions, law enforcement coordination, victim
rehabilitation, and community engagement.

The key recommendations by dignitaries included leveraging technology like Al, geo-
tagging, and cyber tools to track trafficking activities and aid law enforcement,
strengthening victim support with safe houses, psychological care, and financial
assistance programmes, raising awareness in vulnerable communities to prevent
recruitment by traffickers.



TIMES OF INDIA, Online, 10.2.2025
Page No. 0, Size:(0)cms X (0)cms.

NATIONAL HUMAN

RIGHTS COMMISSION

Times of India
NHRC asks chief secy to frame SOP for reducing lightning deaths

https://timesofindia.indiatimes.com/city/bhubaneswar/nhrc-asks-chief-secy-to-frame-
sop-for-reducing-lightning-deaths/articleshow/118092909.cms

Feb 9, 2025, 08.35 PM IST

Bhubaneswar: National Human Rights Commission (NHRC) has asked the Odisha chief
secretary to frame a standard operating procedure (SOP) and guidelines to reduce deaths
due to lightning. The state reported 1,625 lightning deaths in the past five years.

The commission passed the order on Thursday after hearing a petition filed by human
rights activist and lawyer Radhakanta Tripathy, an Odisha native. The petitioner stated
that incidents of deaths due to lightning and thunderbolt were reported from different
districts, but the govt had not made any proper action plan to minimise the casualties.

NHRC took cognisance of the matter and heard both parties. Tripathy suggested several
steps in detail to reduce the fatalities and injuries from lightning. He also stressed
formulating an SOP for providing compensation and support to the victims' families.

NHRC received suggestions of the complainant to reduce fatalities due to lightning. These
suggestions included public awareness and education, real-time weather forecasting and
warning systems by installing advanced lightning detection systems across the state, safe
shelter initiatives, infrastructure and building regulations, training for emergency
responders, data collection and research, promoting lightning safety practices, improved
disaster management plans, and community resilience building.

The commission also received the complainant's suggestions for the govt to bring out a
clear and effective SOP for providing compensation and support to the victims' families.
It includes identification and verification of lightning deaths, communication and
coordination, compensation eligibility criteria, compensation account, documentation
required, processing the compensation claim, timely disbursement, record keeping and
monitoring, creating public awareness and outreach, and holding training and capacity-
building exercises.

"Since the Odisha govt has already been working to reduce the fatalities, the commission
is of the view that suggestions submitted by the complainant may be considered by the
state govt for further policy framing in this regard. In view thereof, let a copy of the
complainant's communication be sent to the Odisha chief secretary for necessary action
at their end. With this direction, the case is closed,” the NHRC order said.
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NHRC seeks SOP for providing relief to lightning victims’ families in Odisha

National Human Rights Commission (NHRC) has directed the Odisha Government to
formulate a standard operating procedure (SOP) to provide monetary succor to the
lighting victims in the State.

https://www.thestatesman.com/india/nhrc-seeks-sop-for-providing-relief-to-lightning-
victims-families-in-odisha-1503396155.html|

Statesman News Service | BHUBANESWAR | February 9, 2025 5:57 pm

National Human Rights Commission (NHRC) has directed the Odisha Government to
formulate a standard operating procedure (SOP) to provide monetary succor to the
lighting victims in the State.

Acting on a petition filed by human rights lawyer Radhakanta Tripathy, the NHRC passed
the order asking the State’s Chief Secretary to do the needful in this regard. The petition
had sought for the expeditious relief to the victims’ families.

“Tripathy has suggested several steps in detail to reduce the fatalities and injuries from
lighting which are discussed in preceding paragraphs in brief. The complainant also
stressed to formulate a SOP for providing compensation and support to the victims’
families. Since, the Government of Odisha, has already been working to reduce the
fatalities, the Commission is of the view that suggestions submitted by the complainant,
may be considered by the Government of Odisha, for further policy farming in this regard”,
NHRC asked in an order.

Earlier the State Government had submitted that a SATARK APP has been developed to
provide early warning on lightning and thunderstorms.

Lightning has been recognised as Natural Calamity u/s 3(1) of the Odisha Relief Code
and has been categorised as “State Specific Disaster” by the Odisha State Disaster
Management Authority (OSDMA).

The petition had suggested among other things steps in detail to reduce the fatalities and
injuries from lighting on steps like public awareness, real-time weather forecasting and
warning systems by installation of advanced lighting detection systems across the state
and safe shelter initiatives. Other steps include Infrastructure and building regulations,
training for emergency responders, data collection and research, promoting lighting safety
practices, improved disaster management plans and community resilience building.

The petitioner further suggested that to manage and address lighting-relating deaths, it is
important to have clear and effective SoP for providing compensation and support to the
victims’ families having outline of the points including identification and verification of
lighting death, communicating and coordination, compensation eligibility criteria,
compensation account and expeditious processing the compensation claim.
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